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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH ¥
AT HYDERABAD
*kkkk
95A3N6=1976/975 Es: ___f_. Pecisiocn i 22-08-97%
B.ASHOK T e Applicant.

Vs

1. The Commander, Works Engineer,
Mudfort, Sec'bad.

2. The Chief Engineer,
Hyderabad Zone, MES, Sec'bad.

3. The Garrison Engineer, MES,

South, Sec'bad. .. Respondents.
i
Counsel for the applicant : Mr.K.Venkateswara Rao
Counsel for the respondents : Mr.K.Ramulu, Addl.CGSC.
CORAM: -

THE HON'BLE SHRI R.RANGARAJAN

MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER {PER HONiBLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
|
Heard Mr.K.Veénkateswara Rao, learned counsel for the

applicant and Miss Shy?ma for Mr.K.Ramulu, learned counsel for

|

the respondents.
2. The 'applicanﬁ was dismissed from service by order
No.158/732/EIC dated 30-06-97 (ANNEXURE-I to the OA).
3. This OA is ﬁiled challenging the impugned order of
dismissal order No. 155/732/EIC dated 30-06-97 (Annexure-I) and
for a consequential diréction to continue him as Mazdoor from

1-7-97 with all consequential benefits.
1
4, The contention raised by the applicant in this OA is

|
similar to the contentiong raised in 0A.952/97 which was decided

on 1-8-97,

|
I
b
5. In view of theiabove we baee follow the direction given

in that OA and direct asifollows:—

The applicant if so advised may file a detailed appeal

to the appellate autbority - including all the available

i
contentions to him within a period of one month from the date of

. ~ I_ o — s [F¥F appeal 18 )
receint ~f -~ - i

received by the concerned|appellate authority then that appellate

. |
authority should disposel of the appeal in accordance with law

giving a detailed speaking order on the contentions raised by him
\

within a period of two mdnths from the date of receipt of that
} .

appeal without going to th% question of limitatinn
ine UA 18 ordeﬂed accordingly at the admission stage

itseify No costs.

— éﬂp¢L—"”"’"—#f’CEédﬂ_“
B.S.J MESHWAR) (R. RANGARAJAN) |

- ER(JUDL. ) MEMBER ( ADMN. :
2;vi§§f9 ( ﬁ ( ) d;;
Bated : The 22nd August, 1997 ~ N,
C
S

(Dictated iIn the Open Court)
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1. The conmandor, | mﬁzkm Engﬁnamr, %uﬁﬁnrh, gacuma@rﬁhaao

, 3. The thief Eugin&mr, Hyderﬁbaa zone, MES &eﬂuﬂ&mgaba@. \

3. The @arsﬁs@n Enginaer, ¥E8, South , ﬁecun&rﬁhaﬁ.

40 One @cpy' £ m. Eﬁa v@m&t@m&zﬁ mc %’fwﬁwi Calle ﬁ?ﬁ.

S. one Copy to w. ;< ﬂmm Wcsﬁ@.em.m.

6o One Copy to mhm msniﬁ).
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IR THE CENTRAL ADMININISTRATIVZ TRIBUNLLY HYDERABAD BSHCH
' AT HYDIRABAD

MA.1033/97 in OA.1089/97
MA,1014/97 in OA.1078/87, and , ,,
#n.1015/97 in OA.1076/97 dae, 7=-11-1937

Between

1. Commander Works Engr.

Mudfort, Secunderabad

2. Chief Engineer{Fy)
Hyderabad Zone

Secunderabad
3. GE(North) ' ,
Secunderabad s Applicants
and .
{S.Kv&bumkl. ¢ Respondent
Counsél for the applicanﬁs 3 K. Ramulu
, CESC
Counsel for the respondent t K. Vvenkateswara Rao
' ‘ Advocate .
Coram

Hon. Mr. H. Rajendra Prasad, Member (Admn.)




. Oral order {per Hon. Mr. H. Rajendra Prasad, Member (Admn.)

B disposed of on 1«8-1997 giving them two months time to dis—

6)

MA,1013/97 in OA.1089/97
MA.1014/97 fn OA.1078/97., and
¥A.1015/97 {n OA.1076/97 dt.7-11-1997

mAGrder'

Heard.ﬂs.:Shygmasundari for Mr. K. Ramulu on behalf of
the m;sceilaneous applicants and Mr. K. ﬁEnkatesuara‘Rao for
the respoh&ents. _ .

1. The applicantsseek extension of time by four months for
implementating the order passed by this Tribunal on 22-8-1997
in view of the reasons explained in the MA,

2. The following order was passed on 29-10-1997 in MA,985/97
in OA.988/97¢ |

"This BA is filed for extending four more sbnths -in .
complying with the directions given in the OA. The OA was

pose of the appeal from the date of receipt of the copy;'

is now stated that the sppeal was submit £6897° e campgy orders

of ﬁhie Bench.,
The learned counsel for the respondents in the HA~ .

Eﬁ??igfeﬁ;‘aﬁa-ghé—relﬁondents in the 0A are not técing any
action to comply with the directions of this Bench. Hence,

st Acelnm b S

T have considered the submissions of both the sides.
Under the circumstances the time for compliance is éxtended
up to 15-12-1997. HNo further extension of time will be given."

-+ aws proschne case peing similar to the above OA, thé same
oraer shall be implemented in respect of this MA/OA

4. MA is ordered accordingly.

1

Membe mn.

|

Dated : Bovember 7, 97
Dictated in Open Court
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IN.THL CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
| ‘
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THE HON'BBE MR.JUBTICE.
VICE~CHRIRMAN
| ~

An I‘ / | B

THE HON'BLE MR.H.R‘MEND@ PRASAD :M{a)
: |
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.No,or 2y as to. costs.
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fAdmittId and Interim directions issucd,

Al )l owe
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Disposed of with Directions.

r— ‘

Dismisged,

Dismigdsed as withdrawn
Diamigsed for default
Orcdered/Re jedted |
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